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'For the respondents: None
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present : Hon'sle Mr,Justic e& S.N,Mallick, Vice-Chairman

Hon'emle Mr.5.D0asaeupta, Administrative Member
PARESH NATH RAJAK
VS , : | |

UNION OF INDIA & ORS.

For the zpplicant ¢ Mr.B.Mukherjee, counsel

He ar d on 5.,2,98 _ Order on ¢ 5,2.98
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In this Miscellaneous Application the petitioner's grisvance

ig that inspite of the interim order passed By this Tribunal in the

Origingal Apellcatxon on 19,12.97, the respondent No,5 has asain igsued :

1nterv1eu letter dated 22,1.98 as per Annexure X/4, to the 1nstant
anplicatlon ask1ng the candldatns to appear before him for an lntervtau
en 24.1.98 at 9 A.M. for con31deratien for aspointment for the most ef
Stcnegraaher Grade III in the office of the Commanding Officer, Base
Hospital, Barrackpore. It has been urged by Mr.B8,Mukherjee, counsel fnr
the aDDIICant that the Resmonaent No 5 18 canducting himself in g3 uny
prejudicial te his interest and in. utter vlﬂlatlon of the interim erdar

passed By this Tribunal on 19.12.97.

2. . After hearing the 1d, counsel feor the petitieners and aftar

eoing through the materials en record we gre of the viey that the res-

pondents No,5 should me restrained from siving any effect to the

interviey letter dated 22,1,98 and'ta'give ény appointment to the sgid

pest uhich is already covered by the interim order passed By this

cees2/a
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10.,12,97 disclasing
certain facts, This is hishly improper,

No one is permittad to

enter inte dnauthorised and uUnnecessary Correspong

of Law except through

aRLearagnce by zn authorised ]
appsaring before this Court,

Be taken against thae.
i~
concerned officar for sheying disrespect

Is
at this gtage By warning hinm Sesyerely,
If such incident recurrpin fut

ure this Tribung will pe compalled
to take aPpropriate faorthmr me

« Counse]}

« The MA stands disﬁosed-of

MEMBER ('A),

VICE.L HAIR M4y

I'.
PraSad, Colenel, COl

ence with a Court

auyer or persenall
We take ng netice of fhis correspondence
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